
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYOERASAD 	" 	YDERaD 

M..NO.955/94 in O.A.NO.151/94 

Between: 	 - 	 Date of Order: 24.1.1.94. 

Y.Kameswaremma 	 ,..Applicant. 

nd 

The General Manager, South Central Railway, 
S ecu nd era bad 
The Divisional Railway Manager, 
South Central Railway, \fijayawada. 

...Respondents. 

Counsel for the applicant 	: 	Mr.U.\J.Siva Rao, Advocate 

Counsel for the respondents : 	Mr.G.S.S8nghi, SC for Alys. 	- 

CORrM: 

rur ur1r' Of C Qufli Lt U ? MCMBCR (j) 
THE HON'SLE SEThI A.B.GORTHI 	: 	iibil'wtti (h) 

The Tribunal made the following Order: 

This M.P. has been riled for setting aside the order of 

dismissal for default. It is aeged in the application that 

the counsel could not appear owing to illness and in order to 

substantiate this information, medical certificate is also 

filed. For what is stated in the applicetion we find that it 

will be just and n-ecessary to recall this order disrnisziing the 

application, Therefore, we a44.ou the MA and restore the OA. 

List the case for final hearing on 19.12.94. 

5Th'UT REGISTRAR(J) 

To 
The General Manager, South Central Railway, Secunderabad. 
The Divisional Railway Itana ger , South Central Railway, 
\Iijayawada. 
One copy to Mr.V.\J.Siva Rae, Advocate,H.N0.1311232//9, 
Abedkarnagar, KulsumpLira, Hyderabad - 500 267. 
One copy to Mr.G.S.Sanghi, SC for Railways,CAT,Hyderabad. 

One spare copy. 

Y L KR 


